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Notiﬁcatiun,

Jammu, the (6% AW/ 2013

SRO |74 .-Whereas, on 17-11-2017 p
written docket from officer Incharge p/s Zak{)?:rgaémt};z ;ef;::getﬁ .
at about 15:45 hours a Joint Naka was laid at Gulab Bagh ne:t
seven Chinar by P/S Zakoora and Police component and a?: 15.Ssr
hours, one white Santro Car bearing registration No. JKUlV-5§93
was asked to stop but the persons boarded in the said vehicle fired
indiscriminately upon the Naka party during which two police
personnel namely SI Imran Ahmad Tak No. 109264/ARP and SPO
Suhail Ahmad No. 959/SPO got critically injured. The Police party
retaliated and in retaliation one militant sustained injuries, and the
Police party succeeded in apprehending one militant namely Tawseef
ahamd Shah S/O Gh Mohammad Shah R/O Parimpora Srinagar
affiliated with Tehrig-ul-Mujahidin banned outfit while as among
other two persons one got injured and one managed to escape from

the spot.

Whereas, in this connection case FIR No. 47{?017 l:JfS _3?
RPC 7/27 Arms Act was registered in P/S Zakoora and investigation
was started; and

Whereas, during the course of investigation ane of the
injured Police personnel, namely SI Imran Ahmad ‘I:ak was declEreil
brought dead by the doctors at SKIMS Soura Srinagar at 3 gu
04:30 PM and the injured militant identified as Mugees Aham 4 g;
Abdul Aziz R/O Parimpora also succumbed _to his lnglrl];i AL
Parimpora and necessary medico legal formalities were ¢

‘ her course of investigation
and documents placed on file. During furt e

from the personal search of the appre = bile
handsets (Redmi and Samsung) along Wi nd placed on record.

necessary seizure memos W anE'O Car bearing registration No.
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JK01V-5593 along with documents ang g
lakh and 39 thousand) and UBGL lisg[agrenade '
pharan, machine oil one bottle 75 m|, pjack N Jacket Chitra,
velling cloth, literature booklet consisting of Trsika R black
recovered from the place of occurrence ang seila Pages, were
evidence. zed as pieces of

Whereas, statements of witnesse
relevant sections of law and other alli 2 i
the course of investigation also reveaﬁgddgﬁgn;r?\?;ls e auing
Rashid Ahmad S_hah S/0O Gh. Mohammad Shah R/Ovpeamrfr;]}t R
arif Ahmad Sheikh  5/0 Gh Ahmad Sheikh R/O F’.arimpm-;fJ mi-a t(if)
commission of. crime, and they were arrested on 24~11-2017e
Further investigation conducted revealed the involvement f
accused namely Adil Ahmad Wani S/O Abdul Hamid Wani R/?J
Jamnagari, Shopain who is absconding and against whom
proceedings under section 512 have been initiated. During the
course of investigation it surfaced that seized money was used by
the militants for subversive, anti-national militant activities and
accordingly relevant provisions of ULAP Act were adhered to.

recorded under

Whereas, on the basis of circumstances and evidences
collected during investigation prima facie a case under section 302,
307, 34 RPC, 7/27 Arms Act & under sections 13, 15, 16, 17, 18, 20
of ULA (P) Act has been made out against the following accused

Persons:-

(1) Tawseef Ahmad Shah S/O Gh. Mohammad Shah R/O

Parimpora Srinagar
(2) Rashid Ahmad Shah S/O Gh. Mohammad Shah R/O Parimpora

(3) Arif Ahmad Sheikh S/O Gh. Mohammad Sheikh R/O Parimpora
(4) Mugees Ahmad Mir S/O Abdul Aziz Mir R/O Parimpora

(deceased)
(5) Adil Ahmad Wani
Shopian

Whereas, the Authorities appointed by theU Iifvaftﬁ
Government under sub-section (2) of section 451°f t::;iim:ed the
Activities (Prevention) Act, 1967, have independently Schtmg to the
Case Diary file and all the other relevant documents irea fit case for
case and have come to a definite conclusion that th;ssi A
accord of sanction for launching prosecution again

g ersons; and
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S/0 Abdul Hamid Wanl R/O Jamnagri




Whereas, after perysin
_ t

of the Authorities appointed under = | the obsewations/views

Now, therefore, in exercise of
) / 0
section (2) of section 45 of the Unlawful Ect:f?ties

prosecution against the below menti

persons for the commission of offence punishagfenelfnderasc:gtsioed
13, 16, 17, 18 and 20 of the unlawfuy activities (prevention) Actn
1967 arising out of FIR No. 47/2017 P/S Zakoora:- '

(1) Tawseef Ahmad Shah S/0 Gh. Moha
Parimpora Srinagar o 1R/
(2) Rashid Ahmad Shah S/0 Gh. Mohammad Shah R/O Pari
. _ . mpora
(3) Anf Ahmad Sheikh S/O Gh. Mohammad Sheikh R/O Pariml;ura
(4) gﬂll Ahmad Wani S/O Abdul Hamid Wani R/O Jamnagri
opian

By Order of the Government of Jammu and Kashmir.

Sd/-
Principal Secretary to the Government
Home Department

No. Home/Pros/19/2018 Dated:- (6 .04.2018

Copy to the:-

Director General of Police, J&K, Jammu, This has reference to his letter No.
Legal/San-02/5/2018/24033 dated 26.03.2018. The CD file in original is returned

herewith, receipt of which may kindly be acknowledged,
2. Secretary to the Government, Department of Law, Justice & Parllamentary Affairs

(w.7.s.c.).
Pvt. Secretary to Principal Secretary to the Government, Home Department.

4. Stock file. Wg
g
Under Secréetary to the éovernjent

o
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Home Department



